IN THE CENTRAL ADMINISTRATIVE TRIEUNAL : HYDERABAL BY

AT HYDERABAD
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0.A.651/96, Dt, of Dacisien
M. Rama Chandr# Rao . Pp

Vs,

1., The Chief.General Manager,
Telecom, é+P.Circle,Hyderabad.

2. The Directer General, Dept,ef
Telecenmunication, MNew Celhi,

Mr.K.Venkateswara 4

Counsel for the applicant

Ceuncel for the respgendents

CCRAM: -

THE HCON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.
# dodek e
CRDER

ORAL ORDER (PER HCON'BLE SHRI R, RANGARAJAN : MEMBER {ADMN.}

Heard Mr,K venkateswara Rao, learned cqunsel fer the

NCH

: 26-08-98,

plicant,

.+ Respondents,

ac

Mr.K.Bhaskara Rae,Addl,CGsC,

applicent and Mr.K;Bhaskara Rae, learned counsel for the

respendents,

=

Sr.Accounté Cfficer in the scale of pay of Rs.2200~4000/- en

officiating basis frem 6~3-95 and en regular basis from 8-9-2%

with all consequential benpefits,

Rt B9

for the year 1991-92Lfad the peried from 1-4-922 pe 4-7-92., Th

applicant had filed OA.1255/95 and 1405/95 for expunging the

remarks for the above said peried.

adverse remarks fer the peried frem 3-9-92 te 31

alse chellenged in the OA,1520/95, All the 3 Chs menticned a

Oy

2 This CA is filed for premeting him to fthe post of

B e ' The applicant was not oremeted due te|the adverse C

The applicant was alse giv

-31.0%3 which w
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v
haé'already been dispesed of directing the cencerned|respendents
L

te loek inte the varieus aspects and pass a suitableierder. The

"

ol
speaking erders;yet to be issued, Hence, it will be|fdtile

axercise to dispese eof the OA at this juncture when his adverse
CRs had te be reviewed either :etaining them or expunging them,
Till such time it is done, the applicant cannet ask the relief
feor premetion te the higher grade,
4, In view of what is stated abave the OA is|disposed ef
as withdrawn, But liberty is given te the applicent|te file a
fresh OA feor the same re ‘ s after the erders are ppssed by the
éémpetent autherity irn the CA,1255/95, 0A,1405/95 and 1520/95.
5. The Oa is disposed of with the above direftien.

Ne cests,

.fﬂ’ﬁ##’,,,Lsfs. AL PARAMESHWAR) (R, RANGARAJAN)
MEMBER (JUDL.} MEMBER (ADMN, ) 4
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APPRIVED BY

IN THE CEMTR:L ADMINISTRATIVE TRISUNAL
" HYDERABLD BENCH HYDERASAD

THE Hud'"Lr SHRD R.R:

S AND

" THE HGNTSLE SHRI B.S.

BATED:
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FALM DIRECTICNS |
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